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THE Dated.....

PARLIAM ENTARY DEBATES 
(Part II—Proceedings other than Questions and Answers). 
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HOUSE OF THE PEOPLE 
Thursday, 13th May, 1954

The House met at a Quarter Past 
Eight of the Clock

[ M r . S p e a k e r  in the Chair}
QUESTIONS AND ANSWERS

{See Part I)

9-5 A .M .

MESSAGE FROM THE COUNCIL 
OF STATES

Secretary: Sir, I have to report the 
following three messages received 
from the Secretary of the Council 
of States:—

(i) I am directed to inform the 
House of the people that 
the Minimum Wages (Amend
ment) Bill, 1954, which was 
passed by the House of the 
People at its sitting held on 
the 23rd April. 1954, has 
been .passed by the Coundl 
of States at its sitting held 
on the n th  May, 1954, with 
the following amendment:—

“That for the existing enacting 
formula of the Bill, the following 
be substituted, namely:—

‘Be it enacted by Parliament in 
the Fifth Year of the Republic of 
India as follows:—

1 am, therefore, to return here
with the said BiU in accor
dance with the provisions of 
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rule 126 of the Rules of 
Procedure and Conduct of 
Business in the Council of 
States with the request that 
the concurrence of the House 
of the People to the said 
amendment be commimicat- 
ed to the Council.

(ii) I am directed to inform the 
House of the People that the 
Delivery of Books (Public 
Libraries) Bill, 1954, which 
was passed by the House 
of the People at its sitting 
held on the 24th April, 1954, 
has been passed by the 
Council of States at its 
sitting held on the 11th 
May, 1954, with the follow
ing amendment:—

“That for the existing enacting 
formula of the Bill, the following 
be substituted, namely:—

‘Be it enacted by Parliament 
in the Fifth Year of the RepubHc 
of India as follows:—

I am, therefore, to return here
with the said Bill in accor
dance with the provisions of 
rule 126 of the Rtdes of 
Procedure and Conduct of 
Business in the Council of 
States with the request that 
the concurrence of the House 
of the People to the said 
amendment be communicat
ed to the Council.

(iii) I am directed to inform the 
House of the People that the 
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[Secretary]
tions of Service) Bill, 
1954, which was passed 
by the House of the 
People at gs  
on the 24th April, 1954, 
has been passed by the 
Council of States ft 
sitting held on the 12th 
May, 1954, with the follow
ing amendment:—

‘That for the existing enacting 
formula « f  the Bill, the following 
l̂ e substituted^ nam ely:^

it enacted by Parliament 
m t ie  Fifth Year of the Re
public of India as follows:—’

I am, ther^ore, to return here
with the said Bill in accor
dance wifli the provisions of 
rule 126 of tiie Rules of 
Procedure and Conduct of 
'Business in Counril of 
States witii the request that 
the concurrence of the House 
of the People to the said 
nTYi<ag»iTrj«=>r>t be conimunicat- 
ed to the Council.

MINIMUM WAGES (AMENDMENT) 
BILL

DELIVERY OF BOOKS (PUBLIC 
LIBRARIES) BILL

UIGH COURT JUDGES (CONDI
TIONS OF SERVICE) BILL

Seeretary: Sir, I lay on the Table 
of the House the following tihree 
fells which have been returned by 
ihe Council of states with an amend- 
xnent:-—

(i) The Minimum Wages 
(Amendment) Bm, 1954.

(ii) The Delivery of Books (Pub
lic Libraries) BiU, 1954.

(iii) The High Court Judges 
(Conditions of Service) Bill,. 
1954.

PAPERS LAID ON THE TABLE 
P r e s s  N o t e  i s s u e d  e y  t h e  G o v e r n -

jO f REGARDING INDIA'S
RIGHTS AND JTTRISDICTION A S  MEMBER 
OF SIDE JMTERNATIONA^ MILITARY TR I
BUNAL FOR THE F a r  E a s t.

Mr. Speaker: The Prime Minister 
will lay on the Table the copy of the 
Press note issued by the Grovernment 
of !&idia regarding India’s r i^ ts  and 
jurisdiction as member of the Inter
national Military Tribunal for the 
Far East. £uid then make a state
ment regarding the notice for calling 
attention to a matter of urgent pub
lic importance.

The Prime Minister and Blinister 
of Affairs and Defence (Shri
Jawaharlal Nehru): I beg to lay on
the Table a copy of ttie Press Note 
issued by the Government of India 
regarding Indians rights and jurisdic> 
tion as member of the International 
Military Tribunal for the Far East, 
containing a statement on the ques
tion of Japanese war criminals. 
[Placed in Library. See No. S- 
167/54.]

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 
IMPORTANCE.

I n c l u s io n  o f  P a k i s t a n  a s  t h e  L e g a l  
S u c c e s s o r  o f  U n d iv id e d  I n d i a  i n  
THE C l e m e n c y  A r r a n g e m e n t s .

Sardar A. S. Salgal (Bilaspur): Sir, 
under Rule 215, I beg to call the 
attention of the Minister of External 
Affair^ to the following matter of 
urgent public importance and I re
quest that he may make a statement 
thereon:—

“ (1) It is alleged that Govern
ment of India have rejected as 
illegal the inclusion of Pakistan 
as the leg^ successor of undivid
ed India in the clemency ar
rangements.

(2) The power of clemency to 
reduce sentences on Japanese




